
IN THE COURT OF SH.SATVIR SINGH LAMBA, CHIEF
METROPOLITAN MAGISTRATE, NORTH DISTRICT, ROHINI

COURTS, DELHI

FIR No.0023/2021
PS Crime Branch
U/s 419/420/466/467/468/471/120B IPC
State Vs. Munna Lal

02.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Munna Lal.

Arguments have already been heard. No clarifications are

required. 

It  is  stated  by  the  Ld.  Counsel  for  the  accused  that

accused is  innocent  and is  falsely  implicated in  the  present

case.  It  is  further  stated  that  the  accused  is  in  JC  since

17.03.2021. It is further stated by Ld. Counsel that the 63 years

old senior citizen and has a good reputation in the society. It is

further stated that accused is not involved in any other case

and has never  cheated any one.  It  is  further  submitted that

investigation  qua  the  applicant/accused  has  already  been

completed and he is no more required for further investigation



in the present case. With these submissions, prayer is made for

grant of regular bail stating that accused is also suffering from

various age related health ailment.

On the other Ld.  APP as well  as the IO have strongly

opposed the bail application and prays for the dismissal of the

same. It is argued that accused/applicant is active member of

Gang  of  cheats  and  is  deeply  involved  in  the  conspiracy

alleged in the present case and is a beneficiary of the cheated

amount. 

Brief  facts  of  the  case  are  that  applicant/accused  has

contacted the complainant Sanjay Gupta and proposed a deal

of radioactive material/rice puller as a profitable business being

run in West Bengal. The alleged business was stated to be the

complainant as approved by the different departments of the

government like DRDO, Bhaba Atomic Research Centre etc.

Thereafter,  the applicant/accused introduced several  persons

including Ismail  Laskar to the complainant to lure him in the

deal. It is alleged that the applicant/accused and Ismail Laskar

asked  the  complainant  to  transfer  money  in  the  accounts

provided to him to purchase the radioactive material/rice puller

material  to  get  it  tested  from  DRDO,  through  the  accused

companies and for selling it to ISRO/Bhaba Atomic Research

Centre.  In  this  manner,  the  accused  persons  induced  the

complainant  to  deposit  the  total  money approximately  Rs.11

lakhs in various accounts as provided to him. 

It  is  pertinent  to  mention  here  that  the  accused  has

received  amount  of  Rs.84,000/-  in  his  account  no.

4590100012627 Bank of Baroda, Shop no.12, Airforce Road,

Jawahar  Colony,  Basirhat,  West  Bengal  through  money



transfer.  It  is  pertinent  to  mention  her  that  the

applicant/accused  has  made  about  2500  calls  to  the

complainant  from  his  mobile  numbers  9717922805  and

9073234261.  Meaning thereby, the accused is one of the king

pin of the entire criminal conspiracy and the beneficiary of the

cheated amount.  Moreso, several incriminating documents i.e.

fake  certificate  in  the  name  of   DRDO,  American  Radium

Society, RBI and other documents were also seized from the

possession of the applicant.

 The bank statement of other co-accused also shows the

credit of similar amounts from several other persons that are

withdrawn in similar  manner,  also indicates that  the accused

persons in connivance and in conspiracy with each other had

not only cheated the complainant but also several other victims.

Considering the facts of the case and seriousness of the

allegations against the accused, which appears to be deeply

involved in the criminal conspiracy with other accused persons

for  the  commission  of  the  present  offence,  the  present

application  is  without  any  merits.  Hence,  the  present

application is dismissed.  

Copy of the order be given dasti as prayed for. 

Copy of the order be also sent to the DLSA (North) as well

as concerned Jail Superintendent for intimation and record.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/02.07.2021



FIR No.425/2021
PS Alipur
U/s 457/380/411/34 IPC
Vehicle no. DL-01 LT 7625

02.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing no.  DL-01 LT 7625 moved by the applicant/registered

owner Aneesh Bano. 

Heard and perused the reply filed by the IO. 

IO has objected for the release of the vehicle in question

as the same was also used in the commission of offence in

other  criminal  cases.  IO has raised the apprehension that  if

vehicle in question is released on supardari, the owner might

get it involved in criminal cases again.

Upon this, Ld. Counsel for the applicant submits that the

vehicle in question is only source of earning and livelihood of

the applicant. Ld. Counsel further submits that the applicant is

ready to give undertaking that the vehicle in question shall not

be  again  involved  in  any other  case  in  future,  and  if  found

involved, then supardari may not be allowed in favour of the

applicant again.



At this stage, affidavit/undertaking filed on behalf of the

applicant to this effect. Same is accepted. 

Considering the facts of the case and keeping in view the

submissions, present application is allowed. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 

iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 



vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical  inspection of  the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In case vehicle is insured, the applicant will also furnish

an affidavit to the SHO/IO in support of the application

for release of vehicle that he has not claimed insurance

money from the insurance company pertaining to the

occurrence of accident in above mentioned FIR. 

ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/02.07.2021



CC No. 188/2021
Canara Bank Vs. M/s Saya Automobiles

02.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the applicant
Ld. Counsel for the non-applicant.

Heard. Perused. 

This is an application filed on behalf of applicant/secured

creditors for issuing redirection to receiver.

Ld. Counsel for the non-applicant submits that he has not

received the copy of the application.

Let the copy of the present application along with annexed

documents be supplied to the non-applicant by the Reader of

this court through electronic mode today itself.

Ld. Counsel for the non-applicant prays for sometime for

filing of reply to the present application. 

Non-applicant is directed to file reply within 10 days with

advance copy of the same to the Ld.Counsel for the applicant

through electronic mode.

At request, put up for filing of reply/ further proceedings

arguments on the application on 16.07.2021.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/02.07.2021



Dena Bank Vs. Sube Singh & Ors. 

02.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Ld. Counsel for the applicant

Heard. Perused. 

This is an applciation filed on behalf of applicant/secured

creditor for extension of time/redirection to the court receiver for

taking over possession of the immovable secured assets.

File not received from record room.

Let the file be called from record room for 19.07.21

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/02.07.2021



FIR No.0441/2021
PS Alipur
U/s 279/337 IPC
Vehicle no. DL-1CX-3472

02.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for release of case property vehicle

bearing no.  DL-1CX-3472 moved by the applicant/registered

owner. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 



iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical  inspection of  the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In case vehicle is insured, the applicant will also furnish

an affidavit to the SHO/IO in support of the application

for release of vehicle that he has not claimed insurance

money from the insurance company pertaining to the

occurrence of accident in above mentioned FIR. 



ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/02.07.2021



FIR No.68/2021
PS Crime Branch
U/s 3/7 Essential Commodities Act, 3 Epidemic Disease Act
& 420/188/120-B/34 IPC
State Vs. Talwinder Singh @ Sajan

02.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application for grant of bail u/s 437 Cr. PC filed

on behalf of the applicant/accused Talwinder Singh @ Sajan.

Reply filed on behalf of the IO. Same is taken on record.

Copy supplied.

Arguments  heard  on  the  bail  application.  Put  up  for

orders on 03.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/02.07.2021



FIR No.480/21
PS Alipur
U/s 279/337 IPC
Vehicle no. HR-55 W 7921

02.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

Ld. Counsel for applicant/registered owner. 

This is an application for release of case property vehicle

bearing no.HR-55 W 7921  moved by the applicant/registered

owner Arvinder Kaur. 

Heard and perused the reply filed by the IO. 

As per the reply of IO he has no objection for release of

aforesaid case property to the rightful claimant. 

Directions regarding release of case property vehicle 

The aforesaid vehicle be released by the SHO/IO to the

registered owner on the following conditions:

i. SHO/IO should verify the particulars of the ownership

of  the  case  property  vehicle  and  identity  of  the

applicant. 

ii. Vehicle can also be released to the AR of the owner of

the case property on showing of the authority letter on

a properly stamped paper. 



iii. Photographs  from  all  angles  of  the  case  property

should  be  taken  including  the  engine  and  chasis

number and such photographs should be filed in the

police report in the court. 

iv. Such photographs should be attested under signatures

by all concerned parties. 

v. A Panchnama as per law should be prepared detailing

the proceedings of the release of the case property in

favour of a party. 

(Such photographs and panchnama should suffice

for  the  purpose  of  evidence  during  the  trial

proceedings as a secondary evidence admissible

in  law  if  in  the  event  the  original  of  the  case

property is not produced during the evidence). 

vi. An indemnity bond should be taken from the party in

whose  favour  the  property  is  released  as  per  the

valuation  of  the  case  property  mentioning  the

undertaking to indemnify any other  person in  whose

favour  any  claim  relating  to  case  property  is

determined by any legally competent forum. 

vii. Mechanical  inspection of  the vehicle should be done

before releasing the vehicle if it is a case of accident. 

viii. In case vehicle is insured, the applicant will also furnish

an affidavit to the SHO/IO in support of the application

for release of vehicle that he has not claimed insurance

money from the insurance company pertaining to the

occurrence of accident in above mentioned FIR. 



ix. With  these  directions,  the  present  application  is

disposed  off.  However,  if  there  is  any  objection  to

release  of  case  property,  objections  will  be  sent  in

writing  on  next  working  day  before  concerned

court/concerned Duty MM.

Copy of the order be given dasti. 

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/02.07.2021



FIR No.23/2009
PS Crime Branch
U/s 25/54/59 Arms Act 
State Vs. Manoj Kumar

02.07.2021

In the scenerio of COVID-19 pandemic, matter is taken

up through video  conferencing  hearing  in  compliance of  the

directions of Hon'ble High Court of Delhi and directions of Ld.

Principal  District  &  Sessions  Judge,  North  District,  Rohini

Courts, Delhi.

Pr: Dr. Sharawan Kumar Bishnoi, Ld. APP for State.
Ld. Counsel for the applicant

Heard. Perused. 

This is an application u/s 340 Cr. PC for initiating contempt

proceedings  against  the  Tehsildar  Garhmukhteshwar,  Distt.

Hapur, UP filed on behalf of the surety.

Put  up  for  arguments  on  the  maintainability  of  the

application on 09.07.21.

(SATVIR SINGH LAMBA)
CMM (North District)

Rohini Court/02.07.2021



 

Cr. Case 5285244/2016 
STATE Vs. MANISH MEHRA @ MUNNA 
FIR NO.510 /2004 
PS Mukherji Nagar

02.07.2021 

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 None for the accused. 

 File perused. 

  No adverse order is being passed against the accused in view of

outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021. 

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Ct. Cases 4348/2017 
JAGDISH SINGH Vs. SHUBHAM MISHRA

02.07.2021

 Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: None for parties. 

 File perused. 

 Considering  the  nature  of  case,  the  present  case  has  already

been referred for Lok Adalat on 10.07.2021. 

 Put up for consideration before Lok Adalat on 10.07.2021. 

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 5656/2017 
STATE Vs. SULEIMAN LAWAL @ BENJAMIN 
FIR NO.96 /2017 
PS Crime Branch-North Delhi

02.07.2021

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 Ms. Heena Tangri, Ld. Counsel for accused Jeetu Sahni.

 None for other accused persons. 

 File perused. Heard. 

  No  adverse  order  is  being  passed  against  the  other  accused

persons in view of outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021. 

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Ct. Cases 4332/2019 
INDERJIT SINGH Vs. ASHOK KUMAR

02.07.2021 

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: None for parties. 

 File perused. 

  No adverse order is being passed against the parties in view of

outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021. 

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 1213/2021 
STATE Vs. TARUN GOYAL 
FIR NO.183 /2020 

02.07.2021

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 None for the accused. 

 File perused. 

  No adverse order is being passed against the accused in view of

outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021. 

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 2584/2021 
STATE Vs. JASWANT 
FIR NO.68 /2021 

02.07.2021 

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 None for the accused. 

 File perused. 

  No adverse order is being passed against the accused in view of

outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021.

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 5282496/2016 
GANESH ANDAL Vs. PARVESH KUMAR 
FIR NO.382 /2008 
PS Mangol Puri

02.07.2021

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: None for the complainant. 

 File perused. 

  No adverse order is being passed against the complainant in view

of outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021. 

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 5285629/2016 
STATE Vs. VIRENDER 
FIR NO.46 /2012 
PS Alipur

02.07.2021

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 None for the accused. 

 File perused. 

  No adverse order is being passed against the accused in view of

outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021.

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 5283057/2016 
STATE Vs. HARMINDER SINGH 
FIR NO.293 /2013 
PS Alipur

02.07.2021

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 None for the accused. 

 File perused. 

  No adverse order is being passed against the accused in view of

outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021. 

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 784/2017 
STATE Vs. Karambir Singh 
FIR NO.49 /2015 
PS Alipur

02.07.2021 

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 Accused is PO / absconder. 

 File perused. 

 Put up for purpose fixed on 01.11.2021.

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 3751/2017 
STATE Vs. Mahender 
FIR NO.628 /2015 
PS Alipur

02.07.2021 

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 None for the accused Mahender and Reshma. 

 File perused. 

 No adverse order is being passed against the accused persons in

view of outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021. 

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 3831/2017 
STATE Vs. Sushil Kumar etc 
FIR NO.198 /2016 
PS Adarsh Nagar

02.07.2021 

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 None for the accused Sushil, Anil and Ashok.

 File perused. 

  No adverse order is being passed against the accused persons in

view of outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021.

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 4659/2017 
STATE Vs. Vishnu Bahadur 
FIR NO.190 /2017 
PS Alipur

02.07.2021 

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 None for the accused. 

 File perused. 

  No adverse order is being passed against the accused in view of

outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021. 

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Ct. Cases 5261/2017 
VIJAY KR. AGGARWAL Vs. NAVEEN GUPTA AND ANR 

02.07.2021

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: None for parties. 

 File perused. 

  No adverse order is being passed against the parties in view of

outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 05.10.2021. 

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Ct. Cases 1523/2017 
NEELAM RATHORE Vs. JAIPRAKASH SAINI AND ORS 

02.07.2021 

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: None for complainant. 

 File perused. 

  No adverse order is being passed against the complainant in view

of outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 20.09.2021. 

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 973/2021 
STATE Vs. Chirag @ Shinu 
FIR NO.188 /2020 

02.07.2021 

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 Accused Himanshu in person through VC. 

 None for the accused Chirag @ Shinu  

 File perused. Heard. 

  No adverse order is being passed against the accused Chirag @

Shinu in view of outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 01.11.2021. 

  (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 4290/2021 
STATE Vs. SUNNY 
FIR NO.240 /2021 

02.07.2021 

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 None for the accused. 

 File perused. 

  No adverse order is being passed against the accused in view of

outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 10.09.2021.

 (Satvir Singh Lamba)
       Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021



 

Cr. Case 4291/2021 
STATE Vs. ISHANT DORA 
FIR NO.147 /2021 

02.07.2021 

Proceedings in the present matter have been conducted through
Video  Conferencing  in  compliance  of  order  no.373-403/RG/DHC  dated
28.06.2021 of the Hon'ble High Court of Delhi and order no.20514-20568/Judl./
North/RC/2021, dated 28.06.2021 of Ld. Principal District and Sessions Judge,
North, Rohini, Delhi. 

Present: Dr. Sharawan Kumar, Ld. APP for State through VC. 

 None for the accused. 

 File perused. 

  No adverse order is being passed against the accused in view of

outbreak of Pandemic Covid-19. 

 Put up for purpose fixed on 10.09.2021. 

 (Satvir Singh Lamba)
      Chief Metropolitan Magistrate

  North : Rohini : Delhi
         02.07.2021


